SCHEDULE 11
FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S VHV BEVERAGES PRIVATE LIMITED

SI. No. Particulars Details
1 Name of Corporate Debtor M/S VHV Beverages Private Limited
2 Date of Incorporation of Corporate Debtor 20/09/2012
3 Authority under which Corporate Debtor is | Registrar of Companies, Delhi under
incorporated / registered Companies Act 1956
4 Corporate Identity Number (CIN) / Limited | U15494DL2012PTC242587
Liability Identification Number (LLPIN) of
Corporate Debtor
5 Address of the Registered Office and 14-B, Fourth Floor, (Front Side Flat), Vijay
Principal Office (if any) of Corporate Park, Najafgarh, South West Delhi, New
Debtor Delhi, India, 110043
6 Date of Closure of Insolvency Resolution 27.11.2024
Process
7 Liguidation Commencement Date of 02.12.2025
Corporate Debtor
8 Name and Registration Number of the Name: Vivek Parti
Insolvency Professional acting as Liquidator | Registration Number: IBBI/IPA-001/1P-
P00813/2017-2018/11376
9 Address and E-mail of the Liquidator, as A-166, 2nd Floor, Defence Colony, New Delhi
registered with the Board 110024 Delhi
Email: v_parti@yahoo.com
10 Address and E-mail to be used for A-166, 2nd Floor, Defence Colony, New Delhi
Correspondence with the Liquidator 110024 Delhi
Email: lig.vhvbeverages@gmail.com
11 Last Date for Submission of Claims 01.01.2026

Notice is hereby given that the National Company Law Tribunal, Principal Bench, has ordered the
commencement of liquidation of M/S VHYV Beverages Private Limited on 02.12.2025.

The stakeholders of M/S VHV Beverages Private Limited are hereby called upon to submit their claims
with proof on or before 01.01.2026, to the Liquidator at the address mentioned under ltem No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit their claims with proof in person, by post, or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 shall be deemed
to be submitted under section 38.

Name and Signature of the Liquidator: Mr. Vivek Parti
Date and Place: 05.12.2025
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FRIDAY, DECEMBER 5, 2025

Form No. INC-26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
Northern Region, New Delhi
In the matter of the Companies Act, 2013, Section 13(4) of Companies Act, 2013

and Rule 30(6)(a) of the Companies (Incorporation) Rules, 2014
AND
In the matter of
Elitecon International Limited

having its registered office at Altf 101, TR-442, Okhla 04" Floor, 101, NH-19,
CRRI, Ishwar Nagar, Okhla, Tugalakabad, New Delhi 110044

Petitioner

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the Company in
terms of the special resolution passed at the Extra Ordinary General Meeting held on 29-
08-2025 to enable the company to change its Registered office from "NCT of Delhi to State
of Maharashtra".

Any person whose interest s likely to be affected by the proposed change of the registered
office of the company may deliver or cause to be delivered or send by registered post of
his/her objections supported by an affidavit stating the nature of his/her interest and
grounds of opposition to the Regional Director, Northern Region, B-2 Wing, 2nd floor, Pt.
Deendayal Antyodaya Bhawan, 2nd floor, CGO Complex, New Delhi - 110003, within
Fourteen days from the date of publication of this notice with a copy of the applicant
company atits registered office at the address mentioned below: -

Elitecon International Limited
Office: - Altf 101, TR-442, Okhla 04" Floor, 101, NH-19, CRRI, Ishwar Nagar,

Okhla, Tugalakabad, New Delhi 110044
For and on behalf of

Elitecon International Limited
Sd/-

Vipin Sharma

Managing Director

DIN: 01739519

Date: 04.12.2025
Place: New Delhi

FORM NO. [See Regulation 33(2]]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH
COMPANY PETITION CP/192/ND/2025
In the matter of Section 66 read with Section 52 of the Companies Act,
2013 and the Rules framed thereunder
AND
In the matter of Super Highway Labs Private Limited, a company incorporated
under the provisions of the Companies Act, 2013 Registered Office: RZF - 907 &
RZF -907/1, Flat No. 107, Mahathma Gandhi Marg, Raj Nagar Part - II, Palam
Colony, New Delhi - 110077. ..... Petitioner Company No. 1

FORM NO. RSC - 4

[Pursuant to Rule 3(3)]

Publication of Notice
Notice may be taken that an application vide CP/192/ND/2025 (‘Company
Petition’) has been presented before the National Company Law Tribunal at New
Delhi (‘Hon’ble Tribunal’), on 24th November, 2025 for confirming reduction of
an amount of ¥ 4,50,00,00,000 (Indian Rupees Four Hundred Fifty Crore Only)
out of the balance standing to the credit of Securities Premium Account of the
Company as on 30th September, 2025, for writing off an equivalent amount of
deficit in the statement of Profit and Loss Account of the Company and also
cancellation of 79,408 (Seventy Nine Thousand Four Hundred and Eight) equity
shares of face value of % 1 each in the proportion of holding of each shareholder
effected by payment of % 5,411 (Indian Rupees Five Thousand Four Hundred
and Eleven Only) per equity share of face value of ¥ 1 each aggregating to
42,96,76,688 (Indian Rupees Forty Two Crore Ninety Six Lakh Seventy Six
Thousand Six Hundred and Eighty Eight Only).

The notices to individual creditors have been issued. The list of creditors
prepared as of 5th November, 2025 by the Petitioner Company is available at the
registered office of the Company for inspection on all working days during 11
a.m. to 4 p.m. between Monday and Friday.

If any creditor of the Petitioner Company has any objection to the Company
Petition or the details in the list of creditors, the same may be sent (along with
supporting documents) and details about his name and address and the name and
address of his authorised representative, if any, to the undersigned at the registered
office of the Petitioner Company at RZF - 907 & RZF - 907/1, Flat No. 107,
Mahathma Gandhi Marg, Raj Nagar Part - II, Palam Colony, New Delhi - 110077,
by the date fixed for the next hearing of the petition i.e. 19th January, 2026.

If no objection is received within the time stated above, entries in the list of
creditors will, in all the proceedings under the above Company Petition to
reduce the share capital of the Company, be treated as correct.

It may also be noted that vide order dated 24.11.205 passed by the Hon’ble
Tribunal, the next date of the hearing has been fixed for 19th January, 2026 on
which the Hon'ble Tribunal shall hear the Company Petition.

In case any creditor intends to attend the hearing, he should make a request
along with his objections, if any.

FORM-G

INVITATION FOR EXPRESSION OF INTEREST FOR
NOIDA MEDICARE CENTRE LIMITED

[Under sub-regutation (1) of regulation 364 of the Insalvency and Bankruptoy Board of India
(Insoivency Resoiution Process for Carporate Persens) Reguiatons, 2016]

RELEVANT PARTICULARS

1. | Name of the corparate debior elong with | NOVDA MEDIGARE GENTRE LIMITED
PAM & CIILLP Mo CIM- L24230DL1988PLCD31972
PAN- AAACNOGB0E

Registered Address; E-485, Second Floor, Mear
id Pofice Stefon Opp. Punll Apariment, Mew
Azhak Majar, Dahi East, Delhi-110056, India
Registered Address of Resalution
Profassional: D-18, BA. Ground Flooe, Janakpun,
Mew Defhe-110058

Bl

Fick No 16 G, Block E, Seclor 30, Hoda,
Disrict Gawtam Budh MNegar, Uttar Fradesh

& | Addrss of e registensd offics

3. | URL of welbsile

4, | Details of place where maganity of fixed
assals ans jocabsd

SCHEDULE I
FORM B
FUELIC ANNOUNCEMENT
{Remation 12 of the ksslvency and Bashrugtey Basrd of India (Liuidation Process] Requlations, 2016
FOR THE ATTENTIOM OF THE STAKEHOLDERS OF M|S VHV BEVERAGES PRIVATE LIMITED

B
Na,

Particulars

Defails

1 |Mame of Corperate Debtor

WIS YHV Beverages Private Limited

2 |Dzte of Incorpesation of Corporate Deltor

J0i09rzon2

3 [Awthority under which Corporate Debdor iz
Hinn:ur[murnﬂ { reqistered

Registrar of Companies, Dethi under Companies
Act 1956

4 !Gurp-:l:ala Idantity Mumbar [GIN) | Lisnited
Liahility Identrhicabon Mumbsar [LLPIN| of
\Corparate Debitar

UN54940L201 2P TC242587

5 JAddress of the Registered Office and
{Prncipal DFfice 61 any) of Corporate Debios

Id-'E-._Fnurth Flaor, (Front Sade Flatl, Vijay Park,
Najafgarh, South West Dedbe, New Delhi, Indea,
110043

4. | Further dedails including last svailable
Inanca gatements (wilh schadules) of fad
waars, lists of cred®ars are evalshle st URL:

4, | Ekgbdity for resalulion applcants undes
saction 28(2)(h} of the Code is avalabla &t
UKL

Datales can be cbdained by mading al
Email ID - cipmtidami@ gmail com

Dtails can ba cirlained by mating al
Ermail 1D - cirpnpldamckiZomail com

10§ Last dabe fior recelpt of axpression of indarast | 20-12-2025

11, | Dhaber o iscsig: of prorasionl kst of 23-12-2025
praspecive resalution spolicants

1Z.| Lastdata foe sighmission af mechons e PR-12-2025
provisional list

13| Date ol txsue of firal kst ol prospective 30-12-2025
rezakilion appkcants

14| Date of m=ue of informabon memarandum, | 31-12-2025
avaluation mafrix and reguest $ar rasolulion
pléns B prospechive rescaution appicants

15.] Last date for submissior of rescéulion plans | 30-01-20286

16| Propass emall i bo subenil Expression cirpnoidamch@gmail.com
al Inlerest

17.| Details of the comparate deblor's HA

reistration stals as MSME

5. | Instelled capacty of mein products'seneces | 100 Bed Haspital
Cuanity and value of am products | e 8 i0ateof Closure of Insolvency Resolution 29.10.2024
sardces 20k in lest fmancial vaar Process

T. | Murmiber of empiovees’ workmean The CD prasenfy has no amployeasfwakman. 7 Linuidztion Commencement Dale of 02122025

!Emu:nm [hetitor

8 INasme sl Registration Mumbsr of the

Irgobvency Professional acting as Liguidator

HNama: Vivek Farh
Reqistration Number: IBEIPA Q07 )IP
POOB Y320 7- 2018111376

9 JAddress and E-mail of the Ligusdator, as

registered with the Board

A-166; 2nd Floor, Deierce Colomy, Mew Oelhs
110024 Qelhi

Emas v _paris@yahoocom

L1 ihd{lrﬂss and E-mail to ba used for
Correzpondence with the Lipedator

166, 2nd Floor, Defence Colony, New Dells
1 10024 Delhi
Emal: lin sbdbiverages@gmsid.com

11 |Last Cate her Subression of Claens

01.01.2026

Motice is hereby given that the Nationsl Company Law Tribunsl, Principal Bench, has ordered the
cosnmencement of linuidstion of MIS VHY Beverages Private Limited on 02,12 2025,

The stakeholders of M{S VHY Beverages Private Limited aré horeby called upan 16 submit their claims
withproofan er hafore 01.00.2026, to the Ligusdator 41 the address mentioned undes tem Na, 10,

The finsncial creditors shall submit their claims with proot by electronic means only. All other
cradelars may subimet their claims with peoal in person, by post, or by elecironic means.

Submizzion of false or mizleading proof of claima shall attract penaities.

In caze o stakeholder does nof subenit its clsims during the igedation process, the cleims submetted by

By Regd. A/D, Dasti failing which by Publication
OFFICE OF THE RECOVERY OFFICER-I/ I

/.

Ritu Rastogi

Resolution Professional For Malda Medicare Cenire Limited
IBE| Reg Mo. IBBLPA-CHAP-POO204/2007-200840393
D-18, 94, Growund Fhoor, lanakpur, Mew Delhi-1100548

such stskeholder dunmg the corporate insobeency resolution process under the Insolvency and
Bankruptey Board of India (insolvency RAesohution Process for Corporate Personz} Reqefations, 2008
shafl be deemed to be subnwiied under section 30.

Date: 1225
Place: New Delhi

Dated this 4th day of December, 2025 at New Delhi
For Super Highway Labs Private Limited
Amit Kumar
Authorised Signatory
Email ID: sunil.kumar@shuttl.com

@ IDBI BANK

Date - 05-12-2025
Place: Delh

Mami and Signature of the Liguidators
Mr. Vivek pasti

DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)

4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

NOTICE

MOTICE UNDER AND RULE 53 OF SECOND SCHEDULE TO THE INCOME TAX
ACT, 1961 READ WITH THE SECTION 25-29 OF RECOVERY OF DEBTS &

IBBIAPA-DO1
IP-P00813/2017-18

IDBI Bank Ltd.

Form no INC-26

[[Pursuant to rule 30 the Companies

BANKRUPTCYACT, 1993. (Incorporation) Rules, 2014] Retail Recovery, 8th Floor, Plate B, Block ANV
RC,/357,/2024 Date: 31.10.2025 Advertisement to be published in the East Kidwai Nagar, New Delhi-110023 PH No-01 / ,
newspaper for change of registered . . - . T}
b UCO BANK  Versiz  SURAJ KUMAR GOENKA offce of the company from one state "Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruci . ~and
e R Before the Central Government Enforcement of Security Interest Act, 2002 to be held on December 24, 2025 from 11:00 AM - 12:00 NOON"

The Regional Director, Northern Region,
New Delhi
In the matter of sub-section (4) of section
13 Companies Act, 2013 and clause (a) of
sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014
AND

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below mentioned immoveable properties/ secured assets are mortgaged/charged to the secured creditor (IDBI Bank Ltd.).
Whereas under section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, the Authorised Officers have issued Demand Notice for recovery of sums from the
borrowers./guarantors/mortgagors(herein referred to as borrowers) as per details given below against each borrower. Further, in exercise of powers contained in the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002, the respective Authorised Officers have taken physical/symbolic possession of the under mentioned secured assets. Whereas sale of secured assets is to be made through Public E-Auction
forrecovery of the secured debts due to IDBI BANK Ltd. from the Borrowers as per the demand notice plus future interest, costs and charges incurred by the bank theron, less recoveries if any, thereafter. The general Publicis invited to

bid either personally or through duly authorised agent. SCHEDULE OF SALE OF SECURED ASSETS

{1) DDA / Development Authority { Concerned Area)

2. Municipal Corporation / Jal Board (Concerned Area)
3. Electricity Department (Concerned Area)

4, Income Tax / Sale Tax Deptt. Etc. (Concerned Area)

Itis being proposed to auction the following property for recovering the dues
of the CH Bank / Ch Financial Institution :-

In the matter of M/s Renovite Payment

Whereas, the undersigned being the authorized officer of the Bank of
India- Babugarh Branch under the Securitization and Raconstruction of
Financial assats and Enforcemeant of sacurity Interast (Act), 2002 (54 of
2002) and in exercize of powers confermaed under section 13 {2) read with
(rule 3} of the security interest (Enforcement) Rules, 2002 issued a
Demand MNotice Dated 24.07.2025 calling upon the borrower-Mr. Nafis
5/0 Mr. Habib{Borrower- Mortgagor) residing at H. MNo.-2385,
TriloKipuram, Tehsil & Distt.. Hapur, UP-245101 (Residenial Address), Plot
Mo.-24 & Part of Plot Mo.-23, Khasra Mo.-566 mi, Gali Mo.-5, Trilokpuram,
Tehsil & Diztt. Hapur UP-245101 (Property Address) and Guarantor Mr.
Maushad S/0 Mr. Asloob (Guarantor) residing at H. No_-2385, Gali No.-
3, Tritokipuram, Hapur UP-245101 (Residential Address) to repay the
amount mentioned in the demand notice being Rs. 10,86,409.83
(Rupees Ten Lakhs Eighty Six Thousand Four Hundred Mine and
Eighty Three Paise) as on 24.07.2025 with further interest, costs,
expenses and other incidental charge etc. thereon within 60 days
from the date of the said notice.

The Borrower / Guarantors having failed to repay the amount, nolice is
haraby given to the Borrower/Guarantors and the public in ganearal thai
the undersigned has taken possession of the properly described harain
balow in exercise of powers conferred on him/her under Sub Sac. (4) of
Section 13 of the sald Act read with rule 8 of tha Securnty Interast
Enforcemant Rules, 2002 onthis 02nd day of December 2025.

The Bomower { Guarantors in parficidar and the public in general is hereby
cautioned not to deal with said. Property and any dealings with the
Froperty will be subject to the charge of the Bank of India, Babugarh
Branch, Babugarh Cantenment, Babugarh, Distt.-Hapur UP-245201
for an amount of Rs.10,86,408.83(Rupees Ten Lakhs Eighty Six
Thousand Four Hundred Nine and Eighty Three Paise) as on
24.07.2025 with further interest, costs, expenses and other

(Barrower- Mortgager), Bounded by: Norh Land of Others, South:
Rasta 12-0° Wida, Eazl Rest Part of Plot No-23, West: Resl Part of
Composite Plot

IR ATINN D PAOBEIT Srgggig?esd I:)rf-ngt% !.;\rlgn.tﬁgga\\//iwgggs Sr. Nalnée %f Borrower [:\lat‘te' of De(TS?d Description of Secured I:’Status of Date of Reseévl\;laDPrice Timl:aazg 3:::) :;t o DeEt:I:::? .oftaclt;:o%nt in "At’h(ijCh A ll;lame 3. gf?ntaclt ﬁf l
i : i i Bajghera, Palam Vihar, Gurgaon, No. o-borrower otice an S Assets ossession |Possession IS 10 be deposite uthorise icer / Noda
() Property Bearing Plot Hi.'-_. 11 A2, Bank Enclave Village Mohiuddinpur Haryana-122001, | Guarantor ~ |[Amount mentioned Incremental EMD & Bid through RTGS /NEFT & Officer
Kanawani, Tehsil Dadri, Distt. - Gautambudh Nagar, U.P. Petitioner. therein Bidding Document IFSC Code
i i L-27, “ s : Notice is hereby given to the General - -
il i;:;lpekﬂ&hﬂﬂgang ':;I: g l;h. 'SEEIWP No.1, Ground Floor, Sawan Park Public that the Company proposes to make 1 | Sh. Prem shanker | 11.07.2024 and Rs |First Floor w/o roof rights, Prop No|  Physical 20.03.2025 | Rs. 15,50,000/- 23.12.2025 Account Number- Pankaj Gupta
U L A A L T . application to the Central Government under Giri (Borrower) and |13,85,198/- plus further|66A (now new no 66B) out of Khasra Rs. 1,60,000/- till 5.00 PM 63234915010026 Mobile 9876028160
2 "”ﬂ” are hereby directed to dJEEh:'FE your dgas, 'f Ay, On the :55"5 property|  [section 13 of the Companies Act, 2013 Smt Meenakshi | interest and charges |No 20/9, Village Matiala, Known as Rs. 5,000/- Name: IDBI Bank Ltd. Land line 011-69297171
within ane month from the date of issue of this notice, failing which, it shall be m‘jﬁggngﬁnmfmfsﬂs%gl :t‘:oﬁ':;rtﬁg%‘or%;?@ Wi/o Prashant wef 09.07.2024 | Colony Block T-Extn Part-l, Uttam IFSC CODE-IBKL0000632 Ms Amarjyoti Nayyar
department. 10" Annual General meeting held on 23 : bl :
EFWE'“ LII'IdEFIT] hE.I'Il:I Hf'llj thE' Sﬂal Df thE TI'IhUI'IElL o th |5 ﬂat&: 31 I|'1 G.'I.EDEE Septem_ber, 2025 to enat?le the C?mpany to 2 M/s SUJlam Sales 22.02.2024 and Shop bearlng Pvt no 21, Ground floor PhYSICal 15.10.2024 Rs. 21 ,00,000/— 23.12.2025 Account Number- PankaJ Gupta
Y Niranjan Sharma | |Chenge lis Registered office from The State Proprietor Yogesh | Rs.40,62,075/- plus |without roof, part of property bearing Rs. 2,10,000/- til 5.00 PM 167034915010026 Mobile 9876028160
: ot Haryana“to The State of Litar Pracesh™ Gupta and Umesh | further interest and  |no 3749, situated at Om Market, Ward Rs. 10,000/- Name: IDBI Bank Ltd. Land line 011-69297171
Recovery Officer-l, Any person whose interest is likely to be Gupta (Guarantor) : ] ) S
DEBTS RECOVERY TRIBUNAL DELHI (DRT 1) affected by the proposed change of the P chargesw.ef  |noV/|, Gali Charan Dass Charkhe wali, IFSC CODE-IBKL0001670 Ms Amarjyoti Nayyar
Note: Strike out whichever is not applicable registered ofie ofthe Company may deliver 02012024 |Hauz Qazi, Delhi-110006 (54 Sq Ft) 011- 69297259
. either on the - orta .mca. . .
glov|n) by f|||ng investopr com(pv;’;’\'"":: form 3 Shop bea”ng no VI, 3rd Floor PhyS|ca| 15102024 RS 19,00,000/' 23122025 ACCOUﬂt Number- Pankaj Gupta
ZOMAL OFFICE, GHAZIABAD ZONE, orc?uie;p/tl)’]e deIL\)/.eretq or send by {egi%tered \:;vfly’tgolu\jl roof, Prgperty gelarlng NOi Rs. 1,90,000/- till 5.00 PM 167034915010026 ] |\:|10|E3||e 981716%%2;271
W i giem . i pqs O. IS .er objections suppor e. y an 5 situated at ali peepa Rs. 10,000/_ Name: IDBI Bank Ltd. and Line -
sank of india B )l\' Address: 32-8, Sector-62, NOIDA-201307 affidavtstating the naturo of isher nteres Mahadev, Hauz Qazi, Delhi -110006 IFSC CODE-IBKL0001670 Ms Amarjyoti Nayyar
APPENDIX-IV [See rule-8(1)] Possession notice (For Immovable property) Director, Northern Region, New Delhi, (294 SqFt) 011- 69297259

Delhi at the address B-2 Wing, 2nd Floor,
Paryavaran Bhawan, CGO Complex, New

Date & Time of Inspection of Property: Prospective buyers may visit on their own.

Delhi— 110003, within Fourteen days from the
date of publication of this notice with a copy of
the applicant Company at its registered office
at the address mentioned below:
Registered office:
H. No.-106, Village Bajghera, Palam Vihar,
Gurgaon, Haryana-122001.
For and on behalf of
Ws Renovite Payment Solutions Private Limited
Sarita Rani Arora
Director
DIN: 08627971

Date: 05.12.2025
Place:- Noida

Date : 02-12-2023, Place: Hapur AUTHORISED OFFICER, BANK OF INDIA

ASSET RECOVERY BRANCH,
sETiI @ Address at M-35, OUTER CIRCLE, 15T FLOOR,
BLEEE COMNALGHT PLACE, NEW DELHI- 110001
mail [D: ubin0554T23@unionbankofindia. bank

gﬂnﬁn ﬂ;‘ﬁﬂ-: {m Union

"BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE: The sale shall be subject to the terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002. (1) The sale of Secured Assets is on “as is where is
|basis’, “as is what is basis”, “whatever there is basis” and “no recourse basis” for and on behalf of the Secured Creditors viz.: IDBI Bank Ltd. (2) The sale is strictly subject to the terms & conditions given in this advertisement and in the
“Bid Document”. Bid document can be obtained from any of our offices, on all working days or downloaded from IDBI's website i.e. www.idbibank.in and also at https://www.bankeauctions.com (3) The sale would be on e-auction
platform at website https://www.bankeauctions.com through E-aucion service provider C1 India Pvt. Ltd., Contact Mr. Vinod Chouhan (email: delhi@c1india.com and support@bankeauctions.com ) or Cell: +91-9813887931 |Phone:
+91-124-4302020 (4) The authorized officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone/ cancel the auction at anytime without assigning any reason whatsoever and his decision in this
regard shall be final. (5) The successful bidder will be required to deposit 25% of the sale price immediately on confirmation of the sale, inclusive of earnest money deposited. The balance amount of the sale price is to be paid within 15
days of the confirmation of the sale or such extended period as may be agreed to by the AQ. In case of failure to deposit the balance amount within the prescribed period, the deposited amount shall be forfeited, including eamest
money. (6) In case of default in depositing the 25% bid amount immediately or balance 75% of the bid amount within the prescribed period, the amount already deposited will be forfeited and secured assets will be resold. (7) Al
statutory dues/ attendant charges/other dues including registration charges, stamp duty, taxes extra shall be borne by the purchaser. For further details and complete Terms and Conditions, please visit www.idbibank.in and/or contact
he Nodal officers/Authorized Officers mentioned above against each property.

STATUTORY 15/ 30 DAYS SALE NOTICE UNDER RULE 9(1) AND 8(6) OF SARFAESI ACT 2002

The borrower/guarantors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses before the date of e-auction failing which the property will be

auctioned/sold and balance dues, if any, will be recovered with interest and costs

Date: 05.12.2025 Place: New Delhi

Sd./- Authorised Officer, IDBI Bank Ltd.

da 30 aslgr
Bank of Baroda

%

Bank of Baroda, SSI Noida Branch, F-27 & 28, Block-F,

Sector 18, Noida, UP — 201301.

Rules, 2002.

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES “APPENDIX- IV-A [SEE PROVISO TO RULE 6 (2) & 8 (6)]
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & B (6) of the Security Interest {Enforcement)

MNotice is heraby given to the public in general and in particular to the Borrower (s}, Mortgagor (s) and Guarantor () that the below described immovable property mortgagedicharged to the Secured Craditor, possession of which has been taken by the
Authorised Offcar of Bank of Baroda, Secured Creditor, will be sold on "As is where is°, "As is what is”, and "Whatever there is" basis for recovery of dues in below mentioned account's. The details of Borrower/siMortgagor/Guarantor/siSecured
Assalis/Dues/Heserve Price/e-Auction date & Time, EMD and Bid Increase Amount are menbionad balow -

incidental charge etc. thereon. - . . 1. Reserve Price- Prope
[The borrower's attention is invited to provisions of sub-Section (8) of Sr Name & address of Borrowerls / Give Ehw.' ﬁiﬁmphm of the mmw;hde PIUgRIEy Total Dues Date of H"m'_m 2. Eamest Money Deposit Status ﬂf lnspaclritl?rn
section 13 of the Act, in respect of time available, 1o redeam the sacured No. Guarantor! Mortgagor s - Echaem e P g, - Time of E-auction 3. Bid Increase Amount FIOGaSNIRY date & Time,
assets] " . . = :

1 | Borrower: Mis Shakti Techno Fab Products through its Prop. |Property : Equitable mortgage of Property built|Rs. 35,31,723.75 (Rupees Thirly]  08.01.2026 Reserve price Rs. 6.17,10,000/- Symbloic | 02.01.2026
e I Mr.Ram Kumar Bharca w5 0n iot -2 dmagoirig ren-418 S W (0 ST S Sou Timbs EODEAL | EMD R, 1,108 he

T =3 i i i h i L ¥ L I fa 04.00 PM i .

No.-24 & Part of Plot No.-23, Part of Khasra No.-566 Mi, Gali No.-5, ADD: F-62, Sector 11, Noida, UP- 201301 situated at Block ~ F, Sector 11, Noida, Uttar Saventy fve only) as on 30.1.2025 Bid increase amount Rs. 10,0001 E. . 2
Mohalla-Trilokipuram, Bulandshahr Road, Hapur UP-245101 FradashTENEM in the name of Mr Ram Kumar| .. ynapplied and unserviced| R
admeasuring 54.35 Sqr. Mirs. in the name of Mr. Nafis 5/0 Mr. Habib Bhardwaj. intersst & other charges thanson,

For detailed terms and conditions of sale, please refer/visit to the website link https://iwww.bankofbaroda.in/e-auction.htm and online auction portal https://baanknet.in
Also, prospective bidders may contact the Authorised officer on Mobile 3675176853.

Date : 01.12.2025 , Place ; Noida

Authorised Officer, Bank of Baroda

anara Bank

& Gewaenmant of Indis Undartsiing

W O W T

A

Stressed Assets Management Branch,

C- 34, 3rd Floor, DDA Shopping Complex, Opp. Moolchand
Hospital, Defence Colony, New Delhi- 110024

E-AUCTION
SALE NOTICE

K- 111 [ o smarseatons Contact: 011-35705069
POSSESSION NOTICE (For immovable property) Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described movable | immovable property mortgagedihypothecated charged to the Secured Creditor, the possession of which has been
Whereas taken by the Authorised Officer of the Canara Bank., will be sold on “As is where 5", “As |s what is”, and “Whatever there |s” basis on below mentioned dates through E-Auction under the Securitisation and Reconstruction of Financial Assats and
The undersigned beng the authorized officer of Union Bank of India, ARB Branch Enforcement of Security Interest Act, 2002 read with Rule 8(6) & 8 of the Security Interest (Enforcement) Rules, 2002
situated at 1st Floor, M-35, Cannaught circus, New Delhi-110001 [India] under the For detailed terms and conditions of the sale please refer the link "E-fuction” provided in provider https:ibaanknet.com/ (M/s PSE Alliance Pvt Lid), (Contact No. 3291220220, Email:- Support. BAANKNET@psballiance.com) or Canara Bank's website
Securtization and Reconstruction of Financial Assets and Enforcement Security Intersst www.canarabank.com, EMD amount of 10% of the Reserve Price is to be deposited in E-Wallet of M/s PSB Alliance Private Limited (hitps:/baanknet. com/) portal directly or by generating the Challan therein to deposit the EMD through RTGSINEFT in the
Act 2002 (54 of 2002) and in exercise of powers conferred under Section 13(2) read with account detalls as mentioned in the sald chalian.
rule 3 of the Security Interest (Enforcement) Rudes, 2002 issued a demand nolice a3 below % TIME Tl
calling upon the borrower Mis Bake & Safe Bakery Equipment Prop. Shashank Kumar Name of the Branch DETAILS OF MOVABLE/MMOVABLE a. Reserve Price (Rs) ‘31':'; En“ml’i dﬂ:'rl;lﬂungﬂﬂ The property t:?!F‘ b
Choudhary ai Al the Part and Parcel of residential property buft up 1st Flnor Back Side Sr, BROPERTY AND Total Dues b. EMD (Rs) SUE B oast) | a et
Drapary beaning No.T-105, atea measurig 100 S4. Yatt (Out of 20084, vard out o h. ST L OHIEARDIE | WOTg e STATUS OF POSSR SN c.Incremental Bid (Rs)| ™ LastDate & Timeof | Authorized Offcer
Khasra No. 10 situated in the Revenue Estate of Village Bindapur colony knows as T- Namé & Address d. Date of Notice Submission of EMD & Contact Person
Block, Littarm Nagar Delhi-110058 owned by Mr. Shashank Kumar Choudhary and Mrs. 4 | Stressed Asset Management Branch Delhi {1) Land measuring 8 Kanats vide khewat'khata no 1813 min, 20 in Rs. a. 3,77,00,000/- 24.12.2025 On 22.12.2025
Sonalika, lo repay the amount mentioned in the notice within 80 days from the date of 1. Wis Sri Rama Steel Ltd., SCO 904, NAC, Mani Majara, Chandigarh {Regd khasra no. 10012/ (8-0) at village Mandhour, Teh and Distt Ambala| 10,14,50,73,524 between 11:30 P, between 11.30 A M.
recespt of the said notice, Office), Fin-134114 - _ | (Haryana) situated on Jarout Road vide intkal no. 2012 vide Sale|  1egather with b. 37,70,000/- to 01:30 BM o 03.30 P M.
Name of the Bank | Date of Demand notice under Amount mentioned in EL Hfsﬂmﬁaﬂggi; !;talﬁd :'E:l EIT“II'ﬂ:L1{1-'I||L;allr1u:hI:E-J-I::-mn::lg':%EI d?rhr-hnlifilf{ ﬁ;e1l'!iiarh Sahib (Punjab) | deed dated 02.11.1088 Inl_hunama of M's Subhash Castings gﬁﬁ%ﬁug . 1,00,000/- 23.12.2025 Mr Abhishek Singh
section 13(2) of SARFAESI Act| 13{2) Notice (Amt. in Rs.) i B ARy e MBI Aranni et EX 101 Under Symbolic Possession et el R Yadav, Manager
- , 3. Mis Subhash Casting, Jarout Road Ambala City, Pin- 134003, it Land 4 Kanals 07 Marlas vide khewalikhata d. 04.12.2025 up to 05.00 p.m.
Union Bank of India 30.08,2025 44,92 263,66 (Foriy-Four Lscs g T S () Land measuning 4 Kanals as vide khewal'khata nol  therson due to (M-2643226844),
4.W's Aggarwal Refractory Pyt Lid. 3Vikas Vihar Ambala Cily, Pin- 134003, 3831424, 384/425 in khasra no. 81141212 (0-18) §1511(0-12) 4152 -
Ninaly-Twa Thousand Two 5. Om Prakash Aggarwal Sio Late Asa Ram, Rio House No 117 Sector 8, e Eln"i4"§f2 E-—uli .I'-.'Iandh - L S l;'- o SAN BRANCH of Mr Bajneesh
Hundred Sixty Three and Paise Panchkula, Pin-134109{Guasantor of Mis Sri RAMA Steel as wellas DirectorofMis [ L) 9141112 19-4) at vitage Mardhour, Te SIDIUHE] Ean Cyikn Kumar, Assistant
Sinty 5ix) Aggarwal Hla1mt:h::r:.' F'vti.u:l] {Haryana) situatad on Jarout Road vide intkal no. 2912 wvide Sala and General manager
i 1
— TR 6. Pradeep Kumar Aggarwal Slo O P Aggarwal, Rio Houss No 117 Sector 8, | 2e€0dated 17.02.1969 inthe name of Mis Subhash Castings Rﬁﬁiﬂﬁﬁﬁg (M-9557966005)
a 44,92,263. Panchkula, Pin-134108 {Guarantor of Mis Sri RAMA Steel as well as Director of Mis | Under Symbolic Possession s rwel fon
The borroweriguaraniors having failed to repay the amount, notice is hereby given to the Ganpati Sirips Pyt Lid), () Land measuning & Kanals 8 Marlas vide khewatkhatano 78777, | ™04 5 2014 and
borrowerlguarantars and the public in general that the undersigned has taken possession 7. Sarita Aggarwal Wio Pradeep Kumar Aggarwal, R/o House Mo 117 Sector 8, | 56 in khasra no. 8118/ {3-14) 817(3-13) at village Mandhour, Teh | coet st due to
of the propery described herain below in exercise of powers conferred on him under Sub Panchkulz,-134109, and Drstt Ambala (Haryana) situated on Jaroul Road vide intkal no. | Syressed Assets
Section (4) of section 13 of Act read with e & of the security Interest Enforcement, Rules, 8. Sheelawati Aggarwal W/o Om Prakash Aggarwal, Rio House No 117 Sector 8 | 2912 vide Sale dead dated 15.07.1380 in the name of W& Recovery Branch,
2002 on this the 03rd day of December of the year 2025. Panchkuls-134109 (Guarantor of Wis Si RAMA Steel as well as Proprietor of Mis | Subhash Castings Chandigarh of
The bomrower/guarantors in particular and the public m general is hereby cavtioned not to Subhash Casting) Under Symbolic Possession Stale Bank of India
deal with the property and any dealings with the property will be subiect to the charge of = - = =
Union Bank of India ARB Branch situated at 15t Floor, M-33, Cannaught circus, New Delhi- 2 | Stressed Asset Management Branch Delhi ITESIIT Parks, "IEC IT Park, Plot Area Measuring 12110.31 |Rs.482,99,31,377.61| 5 57 §0,00,000/- 24.12.2025 On 22.12.2025
140001 for an amaunt of Rs. 44,32,263.66 {Forty-Four Lacs Ninety-Two Thousand Two 1. Mis MVL Limited, Registered Office: 1201-B, Hembkunl Chamber, 83 Nehru | sq. Mirs (after excluding 763,64 sq. Mir area falling within ﬁ";%"ﬁ"g‘ﬂg‘égpﬁ; bitween 11:30 AM. between 11.30 AM.
Hundred Sixty-Three and Paise Sixty Six) and interest therean Place, New Delhi- 110019 W ; proposed road widening of intemal sector road of sactor-35 et g whad b.5,76,00,000/- ta 01:30 EM to 03,30 PM.
The borrower's altention is mvited 1o provisions of sub-section (8) of section 13 of the Act, In il leblted. Corparate Office: MVL iPark. Gth Foor, Wing A, Near Red | Gurgaon) falling in rectikilla Nos 6/2212, 20/3/212, 1812, 1811, |thereon due 1o SaM| ¢, 1,00,000/- 23.12.202 o bt
respect of lme available, Io redeem the secured assets, Cross Sociaty, Chandan Nagar, Sector-15 (i), Gurgacn, Haryana(indial- 122001 | qapapars 291474, 10/2/2/2, 20030211, 19/2/2/1, 22/1/2, 26|BRANCH of Canara 12.2025 Yadav, Manager
| | 3. St Prom Mdip Rishi (Guarantor) Sio Late Stri Ram Prakash Ball, 7918, | (Ingustrial Area), Situated inravenue estate vilage Begampur |22k 2 d. 04.12.2025 up to 05.00 p.m, (M-9643226844)
DESCRIPTION OF THE IMMOVABLE PROPERTY Sainik Farms. New Delhi 110062 ! 98 BEQAMPU pe, 40,00,15,911.00 : '
S : e : ; : Khatola, Sector-35, Gurgaon, Haryana, 122004 standing inthe | 12" -1 ' 29701 /2014 Mr Rajneesh
All the Part and Parcél of residential property built up 1st Floor Back Side without roof 4, W's Noesis Industries Limited [Guarantor), (Formally Known as B's MVL T g8 On | K Assistant
: - ; ) A ; - i name of M/'S MVL Limited inclusive of interest umar, As5Is
nights, Stair case are common use with common Car and Bike parking built on property Indusiries Lid.), 1201-B, Hembkunl Chamber B3 Nehru Place, New Delhi-110018, hclor Sumibalie Bossatkion uplo june 2013 plus General manager
bearing No.T-103, area measunng 100 Sq. Yards (Out of 2008q. Yards.) oul of Khasra No. (As per MCA Portal} et interast & cost (M-0557966005)
10 situated in the Revenue Estate of Village Bindapur colony knows as T-Block, Uttam 5. M's Media Magnetic Cassettes Ltd (Guarantor), D- 223, Office Mo- 112, thereon due o Asset
Magar Delhi-110058 owned by Mr. Shashank Kumar Choudhary and Mrs, Sonalika Lakshmi Chamber, Lalita Park, Laxmi Magar, East Delhi, New Dethi- 110092 (As per v é‘mr::: Branch
. o ank.
Date ; 03.12.2025 Authorised Officer, MCA Portal
Place: Delhi UNION BANK OF INDIA Date : 04.12.2025, Place : New Delhi epaperfinancialexpress.com . " Authorised Officer, Canara Bank
- > .- - - : e f== New Dethi - > - :
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DOES NOT CONSTITUTE AN INVITATION OR OFFER ¢ (3 sameacor \2
RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY € [1p-p008132017.18 | &
11376 /3D IN COMPLIANCE WITH THE

CHAPTER IX OF THE SECURITIES AND EXCHANGE BOAF

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON TY}‘,’L'\/“ i
REGULATIONS, 2018 AS AMENDED (“SEBI ICDR REGULJ '

N

PUBLIUG Auﬁ'?r-..ﬁ:msu'r

VAHH

CHEMICALS LIMITED

VAHH CHEMICALS LIMITED

CIN- U24110GJ2019PLC111346

Our Company was originally incorporated and registered as a Public Limited Company under Companies Act, 2013 under the name and style: of "Vahn Chemicals Limited” vide
certificate of incorporation dated December 11, 2019 bearing Corporate Identification Number U24110GJ201 9PL(111346issued by the Registrar of Companies, Central Registration
Centre. For details pertaining to the changes of name of our company, and change in registered office please refer to the chapter fitled “History and Corporate Structure" on page no,
148 of the Draft Prospectus dated December 03, 2025.

Corporate Identity Number: U24110GJ2019PLC111346

Registered Office: Piot 2/5198 ETC, 5th Floor,5003, World Trade Centre, Near Udhna Darawaja, Ring Road, Surat - 395002, Gujarat, India;
Contact Person: Shivani Parth Kothari, Gompany Secretary and Compliance Officer; Tel: +91 26 1234 4045;

E-mail: info@vahhchemicals.com; Website: www.vahhchemicals,com

OUR PROMOTERS:

PECTUS ANNOUNCEMENT AND
{IBE TO SECURITIES. NOT FOR

LOSURE AND REQUIREMENTS)

HIREN INDRAVADAN DESAI, HETAL HIRENBHAI DESAI & AAYUSH HIREN DESAI

INITIAL PUBLIC ISSUE OF 22,42,000 EQUITY SHARES OF FACE VALUE OF ¥ 10.00/- EACH OF THE COMPANY FOR CASH AT A PRICE OF ¥ 53/-



